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FINANCIAL EXPRESS

ADDENDUM CUM CORRIGENDUM TO THE DRAFT LETTER OF OFFER AND DETAILED PUBLIC STATEMENT
FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

SAMMAAN CAPITAL LIMITED

Business Advances Retail Viehicle Loan Deposits

17.24% ' 19.62%

(CIN: LE5922DL2005PLC136029)
Registered Office: A-34, 2nd & 3rd floor, Lajpat Nagar Il, Lajpat Nagar (South Delhi) 110024, New Delhi, India

Open offer for acquisition of up to 34,17,54,286 (thirty four crore seventeen lakh fifty four thousand two hundred and eighty six) fully paid up equity shares of face

UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED DECEMBER 31, 2025 (% In Crore)

Standalone Consolidated value of INR 2 (indian Rupees two) each of Sammaan Capital Limited [“Target Company” and such shares, “Equity Shares"), representing 26% |twenty six percent)
Particulars | Quarter Ended | Quarter Ended | Year Ended |Quarter Ended | Quarter Ended | Year Ended of the Expanded Voting Share Capital of the Target Company from the Public Shareholders of the Target Company by Avenir Investment RSC Ltd (“Acquirer”),
, uu 1 -'11:&_{'23_ .‘3} A E-E_ﬂ?d. 3_2'03-'_2055 TJ 1 -'1if_ﬁ?§_ TJ 1 .-11-'12_0_2;1 ﬂlxﬂifﬂ D§5 together with IHC Capital Holding LLC {“PAC") in its capacity as a person acting in concert with the Acquirer (“Open Offer” or “Offer").
1.86% ’  (Unaudited) | insuditech | tRixiitad) J {Lnausbed) | (Uneuded) | (Sidaed) This addendum cum corrigendum 1o the PA (a5 defined balow), DPS (as defined below) and the DLoF (as defined below) ("Corrigendum”) & being issusd by Ciigrowp Global
1 | Total Income from Operations 8277.06 7112.43| 28401.62 8296.63 7117.53 | 28423.52 Marksts India Private Limiled, the manager (o the Open Offer {‘Manager”), for and on behall of the Acquirer and PAC, m comphiance wilh the Securities and Exchange Board

Net Profit | (Loss) for the period (before Tax,
Exceptional andior Extraordinary items)

of India (Substantial Acquisition of Shares and Takeovars) Regulations, 2011, as amended (*SEBI (SAST) Regulations”),

Litas This Comigendum should be read in continuaton of and in conjunction with: {1) the public announcement dated October 02, 2025 ("PA™); (2) the detailed public statement
WFr Net Profit | [Loss) for the period before Tax that was published in the following newspapers: (a) all edifions of ‘Financial Express’ (English), (b) all editions of ‘Jansatta’ (Hindi} and {c) the Mumbai edition of ‘Navshakt

(Domestic) (after Exceptional and/or Extraordinary items) 0738 MBS STELAS ROZiad 146757 WINA.B (Marathl) on October 08, 2025 ("DPS); and (3] the draft letter offer thal was filed with the Securities and Exchange Board of India (*SEBI") on October 16, 2025 "DLoF7). This

3 /7% Net Profit | {Loss) for the p!n'ﬂd aftar Tax Corrigendum is being publshed in &ll the newspapers in which the DFS was published

(after Exceplional and/or Extracrdinary items) MR 1406.45 3519.79 1798.99 1411.60 541.78 Capitalised terms used but not defined in this Corrigendum shall have the same mesaning assigned to such terms i the DLoF

2007.38 1462.31 5722.48 2027.13 1467.57 5744.86

Total Comprehensive Income for the period In redation to the PA, the DPS and the DLoF, the Public Sharehciders are requested to take note of the following developments / amendments:
Cost to [Comprising Profit {Lass) for the period (after tax] == - ey ol s = 1. Update on Required Statutory Approvals:
In 1:.-1:1 I and Other Comprehensive Income {after tax|] (a) The Target Company has recalived the SE In-principle Approval from the Stock Exchanges on November 07, 2025, which was disclosed o the Stock Exchanges
{& Paid up Equity Share Capital 769155 | 7891.55| 769155 | 789155 | 7691.55| 769155 on Nowember 07, 2025,
o (b} The Acquirer has recewved the CCIA al on December 08, 2025, and disclosed by the Targe! Company to the Stock Exchanges on December 10, 2025,
SLIGK Roserves (excluding Revaluation Resenvel” | 2378s.08| 1842178| 1890345 | 2388402 | 18631.25| 1912207 DO Mol R PR e .
Securities Premium Account 3867.25 3867.25 3867.25 3867.25 3867.25 3867.25 {a) The foliowing paragraphs 3,10 and 11 will be included = Secton VI{B) of the DLoF;
. Ag discivsed in Paragraph 11 of Pant 8 (PAC - THC Capifal Holding LLC] of Section IV [Backorownd of the Acgwiner and tha PAC) of the DLok, the PAC is actl
Nat Worth ; il 25309.69)| 25850.52 il 25519.06 | Z260%3.18 in conealt with the Amu.'ir?nr the fmited _ﬂrurp:'scl af ﬁnangzg the Agufrﬂr:.ls aoguiaifion ufr sﬁ-cuf'ﬁns of the Targe Company T.'?&.’-E‘Jl]'ﬂf&. the source of funds for r.'E
Paid up Debt Capital | Outstanding Debt% 19.79 43.57 25.19 T — L proposed cosf of acquisition for both the Uinderying Transaction and the Oipen Offar will be mada avaitabls fo the Acguirer by the PAC, in such form and manner as
Outstanding Redeemable Preference Shares e i R s o e the PAC may defesmine at the relevant lime.
Debt** Equity Ratio 0.60 0.45 0.72 = L ! 1 Az an Dﬂﬂnmnqr 23, 2025, .r."r_a undrawn faciifas availabie to the P.-!.{? from First Abu Divald Bank PJSC amount 1o AED 21,70, !'J!:I.ELEI O {aquivalant to INR
u 52 665, 90,00 000 with. the TT Buying Rale az on December 19, 2025 considered - INR 24.27: AED 1. Bource: hitps: Sexinin nelfates)
Eamings Per Stiala {?H 1E|_i *BAch) 2.31 1.83 7.48 2.34 1.84 7.51 11, Based on the Bank Guaranfee, Cash Escrow Amaount and the undrawn facilifies svadable fo the PAC menfioned in Paragraph 10 above, Ms. G. M. Kapadia &
(for continuing and discantinued operations) Co., Chartered Accountants (Firm Registration No, 104767W) having office at 1007, Rahejs Chambers, 213 Nariman Point, Mumbai, 400021, india; Tai. No: +91
1. Basic - (Not Annualised) 22 6611 66711, Fax No.) +81 22 6671 6600 by way of cemificate daled December 24, 2025 are of the opinion thal Acguirer and the PAC have adequale financial
Z, Diluted : resources for fuffling their obligations under the Underying Trahsaction and the Open Offer made pursuant to and i compliance with the requiremants of the SEB!
Capital Redemption Resarve e B e men iy wems [(SAST) Regidations.”
15 | Debenture Redemption Reserve s L e S e e (b The fallowing docurment will b2 included in Section X (Documents for Inspection) of the DLaF
16 | Debt Sarvice Coverage Ratio e S 2 S — s Certificate dated December 24, 2025 from Mis. G, M. Kapadia & Co., Chartered Accountants (Firm Regisiration No, 104757W) having office at 1007, Rahefs
17 | Interest Service Coverage Ratio i E i o = e Chambers, 213 Nanman Poinf, Mumbai, J00021, indig; Tel, No.: +81 22 6677 6611, Fax No,, +87 22 6611 6600 apinimg that the Acquirer and PAC have adequate

financla! resources for fulfifing their obiigations urder the Underying Transachion and e Open Offer”
*Total Debts & Quistanding Debt represents total borrowings of the Bank (e} Annex— Il of the DLoF shall be restated as follows:

**Debt represents borrowings with residual maturnity of more than one year, The key financial information of the PAC hased on (a) its sudited consolidsted fnancial statements prepared a5 of and for the financial years ended December 31,
2022, December 31, 2023 shd December 21, 2024 respectively; snd (b} infenm condensed unaudited consalidaled inancial slsfements 55 of and for the siy month
perod ended June 3, 2025;

Note : The abowve isan extract of the detailed format of Quarterly Financial Results filed with the Stock Exchanges under Regulation
33 and 52 read with regulation 631 2) of the SEBI [Listing Obligations and Disclosure Reguirements) Regulations, 2015 as amended.

T : 3 ; ; ; bsaindia, (i milionz;
T L e s R s o 91 R e ety o gl o o
; ’ : : " ' Particulars ended Decamber 31, 2022 ended December 31, 2023 ended December 31, 2024 | perod ended June 3, 2025
Place: Pune Prabhat Kiran Rohit Rishi Nidhu Saxena _ AED | INR AED | INR AED | INR AED | AR
Date : 13/01/2026 Executive Director Executive Director Managing Director & CEO for Resuits Profit and Loss Statement . e s i m
Income from operations i 41,100 965,858 45 284 1,087 675 10,257 1,651,050 40 956 062 463
Aher Income™ . o698 227,893 19,283 453,162 11,446 268,991 4,292 100,855
g, Total Income ! _50,798 1,193,751 €5, 368 1,540,636 81,704 1,920,040 45,2448 1,063,317
= r : Total Expendifure™ ! 34,184 B03.312 38 335 814,964 429 1,326,082 31,831 748,028
-ﬂE ey a I I O a a ra s ra Profit Before Interest and Tax | 14 551 341,944 24,339 571.956 22,257 523.035 11,528 270918
= FURE RatObn Capracistion 16614| 390440 26633| 625873 25274| 593958 13,417 315,289
Interest and Tax
Depraciation and Amartisabion | (2 063) (48 491) {2294} (53.916) {3,018} (70 524) 1,888 44 370
5 Iriterest ! (783} (18.399] {1,338} (31442 {2,541} {59 720 {1.515) {35,608
- - . - . - " r i . . = L at il AL L A L e
www.bankofmaharashtra.bank.in | Toll Free No. : 1800 233 4526 | Follow us @ mahabank: @ QO @ © ® Profit Befors Tax 13,768 533 540 23,001 540,514 19716 469315 10,013 235312
Pravision for Tax | {72} i1.664]! (648} (15.168) i713} {16,751} 11,065 {25,031}
This & anly an Advarlisemant for the information purpese and not for an offer document Annourcament. Not for Publcation, dstibulion, of release; directly or indirectly i Profit After Tax | 13 696 321.865 22 354 525.326 15,003 446,564 8,948 210,281
tha Unked Siates of Amenca or thersse outsids India All capialized termd used and nod dafined heren 2ha!l have the maaning essioned {o them in tha ettar of oifer dated Saurces of funds
E'-yu:u‘.]-.r E:E- r.'-'l;lEEfE- :';alliluert:lfl ;El'frar'l fiipd with B3E Limiled, the Slock sxchange whina the Equily Shaces of the Company ara presently lisled (BSET and Saturilies Paid up share capital | (.30 705/ 0,30 7[5 0.an 705 030 705
ECnange podr af inoea : F T . 1 |
¥ veeracqustonandolher | ai0s6| 729805 31216) 73357 55800 1313410] 50836 1401442
. FReserves and Surplus {exciuding | | T ] T e i 2
Tilal revaluation rasaruss) | 13,825 324 883 31,684 744 573 3,718 745,324 36,007 869, 359
Our Company was onginaily nearporated an August 18, 1930, a5 a privale imited company, under the name and stye of Tlak Fnance Limited under @e prowaions of the Mon-Controliing Interest & Hybrid = aaE = -
Compares Act, 1856 ':1II'- tha Regsirar of Comparies, Bombay beering regsirabon number 23000 of 1980 and vide Certificaie of Commencament of Businass daled Ccbober 25, Equity mstrument | 40.743 25T AR 3373 632,369 66,748 1,568,570 . 72053 1,680,701
PLE, The name of o Cirpsany was changed 1o "Oul OF Gy Traved Soluliors Limbed" and 3 Tresh Sadificate of incorporation corsiquent upon changs of rame wis Bsoed by the Net worth | B5624 2.012.183 100,873 2370527 154,354 3627 312 168,683 3,964,060
Regisirar of Companes, Meharashbra, Mombai on December 28 2:.I11. Subsequently the nams of our Cormpamy was further chenged IE 'Tll.ak Finamce Limited” and & fresh Saryred loans | 16,241 382 B3R 14 168 332 O4R 17 840 420 180 N WA
E'ﬂﬁf'li‘-':'llﬂ ﬂlr |I'l:I:l'|-.:l:l-'#::l:l'I ursusant I:,':- |-|1!'.! -l:'-.bﬂ '-'Hi""‘..',l_l.! o '!':'If"l.? wag E-EL?\'J !-::I' LU D':‘-I-?"-EI-' ﬁ‘{!—gl.h'::;- a c-':.'ll'l"lf'?ﬂl:ﬂ- Murrbss o6 I"-‘Hﬂ'l.ﬂ-! 28 E‘-.-'i'ri BUG Ly H{FEH'I.."'C I'F.FIH.E of UDE‘EE‘J@-!-GQE - 5}553 131_!3?'_1 3674 .E.!-i.-'-:'-eﬂ 1?4:13_1__ "1'.&11—'216.- ] NA® T_I'J_-'!_'hl_h
;;.r Cu:.r.n.:naré;als .J;;HT'."T;:."EE':‘ to Tiks Vanhres Limesg' and & fresh Cerlificate of Incorporalian persusnd toochanoe of names was Bsoed by the Daputy Reqatrer of Companiss, Total loans [ 71,895 514,500 17,842 415,287 37211 874 456 41,933 885,436
Tl e 25, 2 Corporats ideniification Numbet: L6SOOMH1BSUPLCOZS0G Other non-current liabiities™ | 10,328 242713 13,129 308,530 14,993 352,330 24,176 566,145
Registered Office: E-109, Cryst Plaza, New Link Road, Opposte Ifirity Mall Anchari {West), Murrbal - 400053, Maharashira, Indi: Net current iabdiies ™ ' A0.054)  943B13) 39833 931,379 96,796 13337631 654481 1506044
Contaet Mumber; «38-215200641/42: Contact Person: Mrs. Fratksha Madi, Commpany Seoretary and Complisnce Officer Tatal | 158,001 3,713,016 171,477 4,029,716 263,314 6.167 673 300,242 7,055,686
Emailil: HakiinGigreil com; Website: hilps:lilskfrance, wordpress.com’; Uses of funds .
i [ 1
PROMOTERS OF OUR COMPANY ARE HANDFUL INVESTRADE PRIVATE LIMITED, HUNNAR JEWELS LIMITED AND BAMAS FINANCE LIMITED -N-E-’mfﬁﬁ-f'?‘-ﬁfﬂg | 26718 627663] %33"3’7’ N ;7.2 .| M .1 ----'5'-5--['4-‘-?-3
FOR PRIVATE CIRCULATION TO THE EQUITY SHAREHOLDERS OF OUR COMPANY. [ivesiments ol 1920604 Ag0o,  VJBlodar  WONOCH. odiodesi  TMGGGL 25680070
Net Non-Current Assats”™ _ 868 20,394 1,108 26.046 11,443 2 68,909 11,714 275 283
RIGHTS ISSUE OF UP TO 89,13,93,612 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF 1.00/- (EQUITY SHARES') EACH AT A PRICE Met current assels™ 5 f3834) 1,735,090 721301 1,695,050 N4532|  2093258) 133708 3342770
OF T1.00/- PER EQUITY SHARE AT PAR ('I1SSUE PRICE") (RIGHT SHARES') FOR AN AMOUNT UP TO T6,913.94 LAKHS ON A RIGHTS ISSUE Assels nekd for sale : : 1] i BEE 15,639 ] 0 i [
BASIS TO THE ELIGIBLE SHAREHOLDERS OF TILAK VENTURES LIMITED ('COMPANY" OR 'ISSUER’) IN THE RATIO OF 2 RIGHTS EQUITY Eﬂmﬁﬂi‘”’-‘”g Bepanoie 0 0 0 0 0 0 0 0
SHARES FOR EVERY 1 EQUITY SHARES HELD BY SUCH ELIGIBELE SHAREHOLDERS AS ON THE RECORD DATE, MONDAY, DECEMBER 15, ' :
2025 (ISSUE"). THE ISSUE PRICE IS ONE TIME THE FACE VALUE OF THE EQUITY SHARE. FOR FURTHER DETAILS, KINDLY REFER TO THE %“;r e 158 001 3,713,016] 171,477 4,029. 716 263,313 6,167,867 300,242 7,055 686
SECTION TITLED "OFFERING INFORMATION' BEGINNING ON PAGE 73 OF THIS LETTER OF OFFER. Pt i r _ = =
Dividend {%0) | 0 1] 1 ] 0 { i} 0
BASIS OF ALLOTMENT tamings Per Share | 1.37 3220 2.24 52 64 1.90 44 65 085 20.492
Tha Board af Diractors of Tiak Vanlures Limiled wishes 1o (hank all its membaers and meestons [of @el responss (o the Dssae of Rights Sharas, which apenad for subscapbon on Notes: ) . . ) e
Wechesday, December 24, 2025, and ciosad on Friday January 08, 2036, with the Iast date for the market rerunciation of the Rights Entitement Being Fridey, January 02, 2026 (1) Includag Share af Profts, Invesiment and olfier incarme, fair valie gain on revsiation of previously held equity inferes!, Gaim on acquision of subsidiaries,
Out of the tolal 7084 Applcations Tor 55 2677, 508 Rights Equily Sharas, 518 Applications for 34 61,345 Rights Equily Shares wiees rejechad dus o lechnical raasons as disclossd Gain an demmg:.]'{ﬂn of substtharies, jL085) gain an tisposal of investment in associales and joint venfures, net, Gain.on Ragan purchase of subskiianes
i the Latier of Offer The total number of wald Applicalions recessd wene 6246 (or .92 18, 347 Raghits Equity Shares. which was 108,49 % of he nurber of Rights Ectily Shanes _ and QEH? o partial disposal of invesiment |r! alis.snr.‘..lal'&s _ - . o
Alotied undar the kssue. In sccordance wilh the Latter of Ofier and the Basis of Matment finalized an Monday, January 12, 2026 i consultation with BSE Limited ["BSET), (2] Includes Costof revenus, General and administative expanses. Seling and distribution expenses less depreciation and amorisation
{her Desagrented Slock Exchange, and the Registrar 1o The Issue; the Boand of Directors of 1he Company on Monday, January 12, 2026 has appeoved the abcement of B5 13,556,612 {(d) Includes Sfatutory reserve. Capital contribution, Cumulative changas on revaluation of mvesiments, Currency fransfation resene, Hedqng rezene and
Righis Equity Sharas to the successhd Applicanis. In the lssue, Ml Rights Equity Shares have been kapl in abeyance. Al valid Applicafions after techmical rejections have baan Ratained earmimgs
consickered kor Alalmen| {4)  Totel non-curmand Dabiities lazs non-currant bormowings
1, Bagis of Allatmant: (5) Totsl current #abilifies dess currarnd bomowings
No.of valid CAFs No. of Equity Shares No. of Equity Shares Total Equity (6 Includes Property, Plant and equipment, Intangible azsels and gooowill, and Righf-of-ise a538fs
Categary {including ASBA spplications) |  accepted and allotted against accepted and allotied sgainst Shares accepted and (7] Total Non-cument assets, less Net fived assefs, less Imvesiment properties, (ess Invesiment in associates and joinf wenlures, iess nom-curmant Investments in
recaived Entitlemant [A) Additional applied (B allotted {A+B) finamcial assets
; P x o " gl Toted Current aseefs less cumerd Invesiment i fnancial azsals
Hon Re s G763, 18,2 80,38,45 T.53.57.083 I oeicy ; : :
R:wrr":::mg b;; T 803 515;: £ meH 2 h1 P () Speciic bifurcafions for sectred loans and Unsecured loans will be computed i the year-end financials for the penod ending December 37, 2025
[ Totsi ) E.EEH .3§ 2»5"5“:”;.??5:3 16 60 30 854 EEZ i3 53"‘ g{? Since the fnancial numbers of the PAC are prasented in AED, the fnancial informalion has been converted o lndian Rupees (INR) for the purpose. of Comvenience.

The comversion has teen done at the rate AED 1=INR 23.5 as on Oclober 7, 2025 based on the exchange rate nofifcahion aumber 3872025 izsued by Cemiral Board

In eceordance with the Letier of Offer end basad an the besis-of-alolment Being Srafized an Mandey, January 12, 2026, n coreutation with the lesusr Comgany, the Registrar, snd of indirect Taxes and Customs, Department of Revenues, Ministry of Finance, Government of India.”

BSE, fhe Designaled Stock Exchange for tha ke, the Company bas on Monday, danuary 12, 2026 alotied 8% 1.3 93,812 lully pad-uo - Rights Shanes ko the successhal applicants

We harehy confim that al 1he vald appilcstions cansidarad far Alotmani 3. Amandments to the DPS:
2. Infermation regarding Applications recelved (including ASBA applications recelved): (a) Paragraph I{bj(i) of the DPS shall be restated as follows!
Applications. Recefved Equity Shares Apphied for Equity Shares alioftzd PAC iz a himifed Gabifty company, incorporated on Seplember 15, 2018, under the laws of the Unied Arab Emirales (company registration number: 101-2021-
Calegory Humber u Number Value [Rs.| M Number Valua (Rs.) m TOGEE52T). The name of the PAC has not changed singe s incorparation.’

Non Renouncees 6,795 96.25% | 9z5206031| s2sios0mo0 | onid: | B7.5357.083 | 67535708300 §8.20% {b)  Paragrapn Hbjlae; of the UPS shall be restated as follows:

Renouncees 265 3 75% 37471665 | 2747186500 288% | 160,659 | 1603652800 1.80% “The key financial information of the PAC based on (A) s audited consolidsted financial statements prepared as of and for the financial years ended December

Total 7084 100,005 0596 77506 | 05987760600 {00008 891303812 | 89130361200 100005 31, 2022, December 31, 2023 and Decamber 31, 20024 respectively, @nd (B) inlenm comtensed umesudifed consobdaied financial staterments as of snd for the six
Intimations for Allotmentirefundirejection cases: The oispatch of aliotment advice cum refund nfimation and question for the rejecton, as appicatle, to the investars vide email manth penod ended June 30, 2025 is as follows; 5
has been completed on Tuesday, Jansry 13 2026, The instructions o SCSBS for he unblocking lund i case of ASEA Appiications were given on Monday, January 12, 2025, The (i milbons)
Listing Applcation wih BSE Liméad was filed on Mandsy, Jaruary 12, 2026, Tha credit of Equiy Sheres i demalerialzed form io respectaely demet accounts of alotess had been As of and for the financial year| As of and for the financial year | As of and for the financial year|  As of and for the six month
compietd with the Dapositorias on Tuesday, Jaruary 13, 2026, Pursaant 1o1he Isting and rading appeovals granted by BSE Limiled, the Rights Shares Alotled in the IS5 ara to Particulars ended December 31, 2022 ended December 31, 2023 ended December 31, 2024 period ended June 30, 2025
commenca rading on BSE Limibed from Frdey, January 16, 3006, In accordance wilh the SEBI crcular beaning reference number "SERVHOICFDIDILACIRPIAIAES daled AED INR AED IHR AED INR AED INR
January 22, 2020, Ew reguest for the axlinguisnmenrd of righls eniifiermant had: bean senk to the Depesilorias on Tuasday, Jaruary 13, 2029 Totsl Revenue 50, Tk 1,193,751} 5 568 1 R0 B3R 81,704 1.870.040 45 748 18663317
INVESTORS MAY PLEASE HOTE THAT THE EQUITY SHARES CAN BE TRADED ON BSE LIMITED ONLY IN DEMATERIALISED FORN. ﬁﬂt Inma 15,656 321 .BB5] 22354 h26.326 19,003 446 564 B 048 21 I:I,EE'I_
DISCLAMER CLAUSE OF BSE (DESIGNATED STOCK EXCHANGE}: It ks o bw dislandy uncersiood Ihal the permission gaen by BSE shauld nol, in anyway be desmed o Earmings Per Share | 1.37 32.20 2.24 52 64 1.50 44 55 0.39 2092
consiniad thal the Letter of Offer has been cesred or soproved by BSE. ner does it certiy the cormactness o completaness of any contents of Ledter of Offer. The invastors ana Met Weorth | Shareholders’ Funds | BR B24 2M2 163 tﬁ]_ﬂ.‘-’ﬂ F-atl 827 154 354 3627 312 168 643 3084 080
athvised 1o refer 1o the Letter of Offer in B 1ol lexd of the 'Declemes Clacss of BSE Limbed' on the paga 53 of (ha Latter of Cfler Note: Since the financial rumbers of the PAC are presenled in AED, the financial infarmation has been comverted 1o Indian Rupees |'J-"'|'ﬁ'.| far the pUpose ol
"B3E Limitad (The Exchange’ has @iven wde ifs lalfer dafad Thursoay, December (M, 2025, permission fo this Campany to uss ths Exchanga's nams i fivs Letter of Offer a5.the converence. The comversion has been dane af the rate AED 1=INR 23.5 a5 on Qclober T, 2025 based on the exchange rate noliicalion number 30/2025 issued
stock gxchange on which this Campany's seeunlies a'e proposed lo be fsted. The Exchangs has scrufimzed! this lefter of offer for iy Dmied intamal purpase of deciding on th matlér by Central Board of Indirect Taxes and Customs, Depanment of Revenues, Mimsin:of Finance, Govemment of india.”

af granfing the sforessid parmizsion boims Companp: The Exchange doas pal in any manmar:
Warrant, cemiy or endorss the carectness of comipvetaness of g of fhe comanfs of fha letaral offer or
Wiarand I s Company's secunilies will be lsled ar will ponfivue doba Wsfed on e Erchange or
Tk any respormtanily for the frencia or alher sounnrass of this Comparny, Us promoders, its managament or 8y schema o project of s Company;
and & shouid rot for amy raason be deamed or construed 1hat this letbar of offer hias been chearad or gopraved by the Exchange. Every person who desires o spply for o ctharaizs

4, Other Information:
(3] Exceptas detafed in this Comgendum, all other terms and conditions of the Offer and the PA, the DPS and the DLoF remain unchanged. The aforementioned
developments and amendments shall be incorporatad in the Lelier of Offer 1o be sent o the Public Shareholders.

(b The Acquirer and the PAC accept full responsibility for the information contained in this Comigendum and for their obligations under the SEBI [3A5T) Requistions.

acures any securlies of his Compeny may do 5o pursuant fo indeoendenl ingury, vestigaion and analysis and shal aol have any daim agarst the Exchange whatsoever by (e}  This Comgendum is expacted to be available on SEEFs website (www.sebi.govin).
reazon of any loss which may be suflered by such parson consaguemt b orin conneciion with such subscrption/scquisiton whalhee by reason of Grything stated or omitbad o ba
e R T S Tt WA Issued by the Manager to the Open OHer Registrar to the Open Offer
Urless olthanyisa spachied. al canialsed tams used herain shal hava the samé meaning escrbad o such bamns in tha Letiar of Offar, #75" "
THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN T BE INDICATIVE (OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR THE BUSINESS PROSPECTS C I t I (.) MUFG e il
OF THE COMPANY,
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